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CRL.P No. 62 of 2026

IN THE HIGH COURT OF KARNATAKA AT BENGALURU

DATED THIS THE 5'" DAY OF AUGUST, 2026

BEFORE

THE HON'BLE MR. JUSTICE S VISHWAJITH SHETTY
CRIMINAL PETITION NO. 62 OF 2026

BETWEEN:

SATHISHA

S/0 KRISHNABHOVI,

AGED ABOUT 25 YEARS,

R/AT BOOVANAHALLI
VADDARAHATTI VILLAGE,
CHANNARAYAPATTANA TALUK,
HASSAN DISTRICT-573116

(BY SRI. UMESH P.B, ADVOCATE)

AND:

1. STATE BY SPP
BY HIRISAVE CIRCLE,
NUGGEHALLI POLICE STATION,
HASSAN,
REPT. BY STATE PUBLIC PROSECUTOR
HIGH COURT BUILDING
BANGALORE-560001

2. MAMATH
W/O RAVI
AGED ABOUT 35 YEARS,
R/AT BHOVANAHALLI,
VADDARAHATTI VILLAGE,

...PETITIONER
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NUGGEHALLI HOBLI,
CHANNARAYAPATNA TALUK,
HASSAN-573116
...RESPONDENTS

(BY SRI. RANGASWAMY R, HCGP FOR R1)

THIS CRL.P IS FILED U/S.439 (FILED U/S.483 BNSS)
CR.P.C PRAYING TO ALLOW THIS PETITION AND GRANT
REGULAR BAIL TO THE  PETITIONER/ACCUSED IN
SPL.C.NO.370/2024 PENDING BEFORE THE LEARNED
ADDITIONAL DISTRICT AND SESSIONS JUDGE, FTSC I AT
HASSAN FOR THE ALLEGED OFFENCE P/US/ 506,376(3) OF IPC
AND SEC.6 OF POCSO ACT 2012.

THIS PETITION, COMING ON FOR ORDERS, THIS DAY,
ORDER WAS MADE THEREIN AS UNDER:

CORAM: HON'BLE MR. JUSTICE S VISHWAIJITH SHETTY

ORAL ORDER
Accused in Special Case N0.370/2024 pending before the

Court of Additional District and Sessions Judge, FTSC-I at
Hassan arising out of Crime No0.78/2024 registered by
Nuggehalli Police Station, Hassan for offences punishable under
Sections 376(3) and 506 of Indian Penal Code and Section 6
Protection of Children from Sexual Offences Act, 2012 is before
this Court in this Criminal Petition filed under Section 483 of

Bharatiya Nagarik Suraksha Sanhita, 2023 seeking regular bail.
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2. Heard the learned counsel appearing for the
petitioner and learned High Court Government Pleader

appearing for the respondent - State.

3. FIR in Crime No.78/2024 was registered by
Nuggehalli Police Station, Hassan against the petitioner herein,
based on first information dated 24.06.2024, received from
respondent No.2, who is the mother of the victim girl who was
aged 14 years as on the date of registration of FIR. In the said
case, petitioner was arrested on 27.06.2024 and remanded to
judicial custody. After completing investigation, charge sheet

has been filed against him for the aforesaid offences.

4, The bail application filed by the petitioner before
the jurisdictional Court in Spl.C.N0.370/2024 was rejected on

19.09.2025. Therefore, the petitioner is before this Court.

5. Perusal of the material on record would go to show
that petitioner had developed intimacy with the victim girl when
she was studying in 7*" standard in the year 2023. By inducing
and threatening her, he had sexual intercourse with her

multiple times and as a result she had conceived. As on the
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date of registration of FIR, the victim girl was pregnant by 7
months. In the DNA test report, it is stated that petitioner is
the biological father of the baby born to the victim girl. It is
brought to the notice of this Court that case before the Trial
Court is at the fag end and only one charge sheet witness is

now required to be examined to prove the age of the victim.

6. Under the circumstances, I am of the opinion that
if this petition is disposed of with a request to the Trial Court to
expedite the trial and dispose of the main case within a time
frame, the same would serve the ends of justice. Accordingly,

the following:

ORDER
The Criminal petition is disposed of with a request to the
Trial Court to expedite trial and dispose of the main case on
merits as expeditiously as possible but not later than a period

of 4 months from the date of receipt of certified copy of this

Order.
Sd/-
(S VISHWAJITH SHETTY)
JUDGE
GVP
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